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* IN THE HIGH COURT OF DELHI AT NEW DELHI

Date of Decision: 21% January, 2026
+ CM(M) 3539/2024 & CM APPL. 58417/2024
ANSUIYA EDUCATIONAL SOCIETY THROUGH ITSAR SHRI

AJEET SINGH . Petitioner
Through: Mr. Raginder Kumar Sharma,
Advocate (through VC).
Versus
MEGHA . Respondent

Through:  Mr. Ricky Chopra and Ms. Arushi
Kochhar, Advocates.

CORAM:
HON'BLE MR. JUSTICE RAIJNEESH KUMAR GUPTA

ORDER (Oral)
Rajneesh Kumar Gupta, J.
1. This hearing has been conducted through hybrid mode.
2. Thisis apetition filed on behalf of the petitioner under Article 227 of
the Constitution of India, 1950 assailing the order dated 11" July, 2024 passed
by the trial court in CS bearing no. 636/2019, whereby the evidence of the
petitioner/plaintiff has been closed.

3. | have heard the learned counsel for the parties.

4, Record perused.

5. Learned Counsel for the petitioner has argued that the witness, who
was required to be examined in the case, has gone outside Delhi to attend the
last rites ceremony of a family member. It is further submitted that the
evidence by way of an affidavit has already been filed and the petitioner
should be granted one more opportunity to lead evidence in the interest of
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justice.

6. Per Contra, learned Counsel for the respondent submits that despite
grant of ample opportunities, the petitioner failed to conclude his evidence
and, therefore, the trial court has rightly closed the petitioner’s evidence.

7. Keeping in view the facts and circumstances of the case, this Court is of
the opinion that it is in the interest of justice that one more opportunity be
granted to the petitioner to complete his evidence, as the respondent can be
compensated by way of costs. Accordingly, one more opportunity is granted
to the petitioner to complete his evidence, subject to payment of costs of Rs.
5,000/~ to the respondent.

8. The petition is disposed of in the above-stated terms. Pending
application(s), if any, also stand disposed of.

RAIJNEESH KUMAR GUPTA, J
JANUARY 21, 2026/vitp
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